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the concern and under consideration
of the Fertiliser Corporation of India.

SHRI S. X. SAMBANDHAN:
Before going in for new plants as
envisaged in thig question, are Gov-
ernment able to tell us whether the
construction of the present plant is
going, according to schedule; if not,
may I know what are the main draw-
backs or deadlocks that stand in the
way of their going as per the pro-
gramme?

SHR] ASOKA MEHTA: 1 would
say, broadly, the answer is ‘yes’. But
it is not that always it is going ac-
cording to schedule because of vari-
oug difficulties. In a particular case it
took us about one year to get the
land. In another case there have been
certain other difficulties.
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Mis. Dodsal (P) Limited
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*152, SHRI HARDAYAL DEVGUN:
SHRI BABURAO PATEIL.:

Will the Minister of FINANCE be
pleased to state the pumber and dates
of raids carried out for suspected
breaches of foreign exchange on Mi|s.
Dodsal (P) Ltd. and its associated
companies and particulars of the arti-
cles seizeq and evidence found and
action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): On

SRAVANA 17,1890 (SAKA)

Oral Answers 2106
information that M|s. Dodsal (P)
Ltd. were indulging in violation of
the provisions of the Foreign Ex-
change Regulation Act, the premises

of the company and its associate
companies, and the residential
premises of some persons connected
with the companies at Bombay,
Calcutta, Madras, Delhi, Banga-
lore, Baroda and Rourke.a were

searched by the officers of the En-
forcement Directorate on the 9th May,
1968. The total number of premises
searched was 29. Later, on the 4th
June, 1968, two more premises were
also searched.

The articles seizeqd ag a result of
these searches are:—

(i) some documents;

(ii) foreign exchange in the form
of travellers’ cheques and
currency notes—U.S. dollars
60 and Deutsche Marks 3,100.

(iii) Ome key.

The investigations in the matter
are in progress and it will not be in
public interest to disclose at this stage
the nature of the evidence gathered
from the scrutiny of the seized docu-
ments. After the investigations have
been completed, necessary action wi'l
be taken as provided in the law.
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SHRI INDRAJIT GUPTA: As the
hon, Minister stated, the raid by the
Enforcement Directorate was carried
out on 9th May. I find that, after
this, on the 6th July, the hon. Finance
Minister has given an interview to
the Editor of the Current which has
published it very prominently on the
front page of the Current of that date.
1 would just remind you that Mr.
Kilchand, who is the boss of Mis.
Dodsal (P) Ltd, is also one of the
big shots of Current—he is on the
Board of Directors of Current or
maybe, the proprietor, I do not know.
In the course of this interview, the
Editor, Shri Karaka, askeq a number
of questions of Mr, Desai concerning
this particular raid and he suggested
that some officers of the Enforcement
Directorate, in order to boost their
~own publicity, have been giving out
exaggerated stories and asked whether
any action would be taken against
such officers who damage the reputa-
tion of firms, Mr, Desai nas given
certain replies—I cannot quote them
at length here because there is no
time for that......

SHRI MORARJI
. Quote.

DESAI. He may

SHRI INDRAJIT GUPTA: You

know it yourse!f.

He has said this. If I paraphrase
the thing wrongly, he can correct me;

I am not reading out the whole thing.

" Mr. Desai shid: Yes; it is the news-
- /papers that are to be blameq for
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putting out exaggerated reports and
already an inquiry has been instituted
into such exaggerated prese reports
and if it is found that any informant
has wilfully given information simply '
to serve his own purposes, then very
drastic action will be taken against
him by the Government. The general
impression created. ... (Interruptions)

.

MR. SPEAKER:
question.

He may ask his

SHRI INDRAJIT GUPTA: My ques- *’
tion ig this. Mr., Karaka said this at
the end of the interview—I am quot-
ing him;:

“If our understanding of the
ming of the Finance Minister Is
correct, some officials who fancy
their own importance arc likely,
shortiy, to be trimmed to size.”

All 1 want to know is whether it is
correct, whether it is within the
bounds of propriety for the Finance
Minister to have given an interview
to a paper with which Mr. Kilchana .
is connected after this raid has taken
place on Mjs, Dodsal and to have
answered questiong in such a way as
to create an impression that exagger-
ated reports have been put out and
that if some officials have exceeded
their prerogative, then action will be
taken against them. Was he right In
doing s0? “ ’

SHRI MORARJI DESAI: The hon.
Member presumes that I gave that$
impression to the Editor. ... .

SHRI INDRAJIT
Editor says that.

GUPTA: The

SHRI MORARJI DESAI: ‘The Edi-
tor may. My hon. friends also get
any impression created by what I say,
but I am not responsible for it. 1 have
not told him by the longest imagina-
tion that any officer was going to be
punished; I never said that. 1 only
said generally, if any people give
wrong impression, then they will be
prosecuted, That is all that I have
said. But I have mnot said in this
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case that information has been
given wrongly or otherwise; I
have not said that at all.

SHRI INDRAJIT GUPTA: I wanted
to know whether he considered it....

MR. SPEAKER: He has denied it

totally.

SHR] INDRAJIT GUPTA: Does he
consider it correct to give an inter-
view at all to a paper with which
some proprietor of that firm is con-
nected. After the raid has taken
place, he could have said that ‘I do
not want to comment until the find-
ings of the raid are out’.

SHRI MORARJI DESAI: Again I
must clarify that I have not made
any opinion on this, and I do think
that there is no impropriety in giving
interview to any newspaper.
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as a definite finding is not arrived at,
it will not be proper to do so.
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“Mr. Desai: No, no, that is not

correct. If I find that an infor-
mant has used Government....".

uAte T T3 R

SHRI MORARJI DESAI: Why does
he not read the question also?
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SHRI SURENDRANATH DWI-
VEDY: Let him read out the question
also, so that we might know what is
not correct.

shag fed : AT @ @ |

“A further point was made
which is perhaps most important
in these raids carried out on the
basis of information of disgrunti-
ed employees and people who had
personal grudges and axes to
grind. It was that the Govern-
ment, when it found that there
was no substance in the informa-
tion which led to the raid, did not
disclose the name of thejr infor-
mant. Government does not
allow the injured party to take
action and prosecute that infor-
mant. On this point, Mr. Desai
gave a most refreshing answer
which seems to be a distinct
change from the Government's
previous policies.”

Tg A ENS ¢
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“Mr. Desai: No. no, that is
not correct. If I find that an in-
formant has used Government
for his own purpose and if we can
take legal action against him we
will now not hesitate to prose-
cute him”
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‘MR. SPEAKER: The hon. Member
should come to the question now. 1
find that it is becoming a debate. He
has taken more than three or four

minutes for his supplementary ques-
tion.
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SHRI MORARJI DESAI: 1 must
make it very clear that whoever might
give information, if it is correct, has
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been rewarded, and he will continue
to be rewarded. But if it is wrong
information he will be  prosecuted.
These are the statements which I
have made, and there is no other
statement which I have made.
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SHRI S. C. SAMANTA: I would like
to know whether all the associated
companies of Dodsals were raided and,

if not which of the companies were
raided.
SHR1I MORARJI DESAI: There

were 31 places which were raided. If
he wantg the names, I can read them
out.

MR. SPEAKER: No, he can place
them on the Table of the House.

SHRI MORARJI
can be placed on
House,

DESAI: Yes, it
the Table of the

SHRI S. C. SAMANTA: I wanted to
know whether al] the associated com-
pantes were raided.

SHRI MORARJI DESAI: 31 premi-
ses were raided, not 31 companies
because there were some premises
only of one company, and there were
some houses which were raided. I
might also say that out of 81 places
raided, documents and other things
were found in all places except
twelve.

SHRI SURENDRANATH DWI-
VEDY: The quastion iz whether all
the associated eompanies were raided.
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SHRI MORARJI DESAI: Yes, they
were associated companies, and there
were no other companies.

SHRI SHIVAJI RAO S. DESH-
MUKH: Will the hon. Deputy Prime
Minister tell us the significance of the
key being attached and what that key
has led to? The Directorate of En-
forcement is supposed to act on the
information of the informants and the
informants in their turn are supposed
to act on the basis of their business
rivalries or political motivations or
being incited towards publicity, and
the officers who conduct raids are
also usually interested in premature
publicity which very often frustrates
these types of raids. So, what pre-
cautions is the Director of Enforce-
ment supposed to take under the rules
and standing orders at the stage of
processing of information to stop un-
due publicity and also at the stage
of prosecution ending in conviction so
that the person who is really guilty
of breach of foreign exchange regu-
lations is brought to book?

SHRI MORARJI DESAIL: I do not
know what exactly the significance
of the key is. I can know it only
when the whole proceedings are over,
and a decision is arrived it and I re-
ceive the report from the officer con-
cerned. At present, I do not know
what documents are there and what
the key is and what the other things
are. But the key must have some
significance, otherwise it would not
have been caught hold of.

SHRI SHIVAJI RAO S. DESH-
MUKH: Is there any inquiry against
giving premature publicity?

SHR] MORARJI DESAI: It is
difficult to find out who had given
publicity to the inquiry. I did try to
find out but I could not find any-
thing.
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHR] ASOKA MEHTA):
(a) As far as Government is aware,
almost all the soap units, except &
few who do not produce branded
soap, are using tallow in the manu-
facture of soap. A list of soap units
registered with the Directorate Gene-
ral of Technical Development ig laid
on the Table of the House. [Placed in
Library. See No. LT-1493(68).

(b) Tallow is being used in the
manufacture of almost all well known
brands of somps.





